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(c) whether they are engaged on 
work done by pennanent or tempo-
rary hands? 

The Minister of Health: (Sbri Kar-
markar): (a) M. S. Depot, Madras 56 
M. S. Depot, Bombay 62 
M. s. Depot, Calcutta 33 
M. S. Depot, Kamal 37 

(b) Male ...... varies from Rs. 2·00 
to Rs. 2·37nP per day. Female Rs. 1·S7 
approximately. 

(c) Casual labour is engaged in the 
Medical Store Depots on as and when 
required basis for miscellaneous work 
in addition to the sanctioned strength 
of permanent and temporary emplo-
yees. 

12 hrs. 

PAPERS LAID ON THE TABLE 

SmPPING DEVELOPMENT FuND CoM.. 
MlTTEE (GENERAL) AMENDMENT RULBS 

The MbUster of State in the MJaia-
try of Transport and ColDDl1lDicatiolUl 
(Sbri Raj Bahadur): I beg to lay on 
the Table a copy of the Shipping De-
velopment Fund Committee (General) 
Amendment Rules, 1960 published in 
Notification No. GSR 1267 dated the 
29th October, 1960, under sub-section 
(3) of section 458 of the Merchant 
Shipping Act, 1958. [Placed in Lib-
ra."" See No. LT-2498/60). 

REPORT ON FIsHERIES EDUCATION 

The Deputy Minister of AJricalture 
(Shri M. V. KrIsImappa): I beg to 
lay on the Table a copy of the Re-
port of the Commlttee on Fisheries 

Education. [Placed in Libra."" See 
No. LT-2500I60). 

APPROPRIATION (RAILWAYS) 
NO.5 BILL· 

The Deputy MInIster of BaUways 
(Sbri Shahnawaz Khan): On behalf 
of Shri Jagjivan Ram I beg to mOTe 
for leave to introduce a Bill to autho-
rise· p!lyment and appropriation of cer-
tain further sums from and out of the 
Consolidated Fund of India for the 
service of the financial year 1960-61 
for the purposes of Railways: 

Mr. Speaker: The question is: 

"That leave be gran:ed to in-
troduce a Bill to authorise pay-
ment and appropriation of certain 
turfuer sums from and out of the 
Consolidated Fund of India for 
the service of the financial year 
1960-61 for the purposes of Rail-
ways." 

The motion was adopted. 

Sbri Shalmawu Khan: } introduce 
the Bill 

MATERNITY BENEFIT BILL· 

The Deputy MiDIster of Laboar 
(Shrl Abld AU): I beg to move for 
leave ... 

Shri V. P. NayIII' (Quilon): On be-
half of Shr:i Nanda 

Mr. Spl'6ker: Even if the hon. 
Minister does not say "on behalf of" I 
will advise the reporters to note down 
the names correctly. If the hon. 
Ministers say "on behalf of" it will 
facilitate the correct recording of pro-
ceedings. 

·Published in the Gazette of India Extraordinary Part I-Section 2, dated 
11-12-60. 

tlntroduced with the recommenda tlon of the President. 
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Shri Abid All: On behalf of Shri 
Nanda I beg to move for leave to in-
troduce a Bill to regulate the employ-
ment of women in certain establish-
ments for certain periods before and 
after child-birth and to provide for 
payment of maternity benefit to them. 

Mr. Speaker: The question is: 

''That leave be granted to intro-
duce a Bill to regulate the em_ 
ployment of women in certain e!!-
ta blishmen ts for certain periods 
before and after child-birth and to 
privide for payment of maternity 
benefit to them." 

The motion Wlls adopted. 

Shri Abid Ali: I introduce the Bill. 

U.:05 bra 

RESOLUTION RE: REPORT OF 
RAILWAY CONVENTION 
CO~ontd. 

Mr. Speaker: The House will now 
reslllie further d.iscu.ssion of the fol-
lowing metion moved by Shri Jagjivan 
Ram on the 5th December, namely:-

''That this House approves the 
recommendation! contained in the 
Report of the Committee appoint-
ed to review the rate of dividena 
which is at present payable by the 
Railway lJndertaking to General 
Revenues as well as other anci-
llary matters in connection with 
the Railway Finance vis-a-vis the 
General Finance which was pre-
sented to Parliament on 30th 
November, 1960." 

Shri Naushir Bharucha may continue 
his speech. He has already taken 19 
minutes. I will allow him one more 
minute. 

Shri Naushir Bharueha (East Khan-
desh): Yesterday I was told that I 
can take half an hour, out of which I 
have tsken only 19 minutes. So, I 
hope I can have 11 more minutes. 

8ardar Hukam SinCh (Bhatinda): 
Yesterday he had moved a substitute 
motion and because he wanted to 
cover many points I told him that he 
can have such time as he feels neee8-
1I8l")'. 

Mr. Speaker: Well, I stand by 
what has been said by the Deputy-
Speaker. 

Shri Braj Raj Singh (Ferozabad): 
Shall we continue with this Resolu-
tion fur the whole day? 

Mr. Speaker: We have now got " 
hours and 20 minutes. We are now 
starting at 12 O'Clock. Well, we will 
continUe it for the whole days. How 
long will the Minister take! 

The Deputy Minister of Rallways 
(Shri Shahnawu Khan): About 46 
minutes. 

Mr. Speaker: Then I will call 
him at 4'20. 

An hon. Member: What? 4:201 

ShrI Shalmawaz Khan: Even half 
an hour will do for me. 

Mr. Speaker: I will call him at 
4'21. Or, to be on the safer side, I 
will call him at 4.30, May I now 
have an idea as to how many mem-
bers want to participate? I find that 
there are 11 hon. Members. I will 
give them ten minutes each. 

Shrl Naushir Bharucha: will 
try to conclude very much earlier. 

Mr. Speaker: I leave it to him. 
do not want to go behind what has 
been said by the Deputy-Speaker. 
I leave it to him entirely. He can 
have 11 minutes. But it will be 
better if he concludes earlier. 

The Minister of State In the Minis-
try ot Transport and CommUDicatiou 
(Shrl Raj Bahadur): Are we to under-
stand that the supplementary demanda 
will still be taken up today? 

Mr. Speaker: No, there is no chance. 
This Resolution will take up the whole 




